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petition No:j0f 1995 1_ tevieJ xt 

(On O.A No. 	124/95) 

RevieW petition u/S 22(f)(i) of the Central 

• Administrative T.ribunal Act 1985 

AND 

In the matter of :- 

Judgement and order dated 24 Aug 1995 pacsed 

by the Hon'ble Tribunal in O.A 124/95 

AND  

op • Inthe matter of :- 

1. Uflion of India, represented by the 

Secretary, Ministry of Defence, Sena. Bhawan 

NeDelhi 

2. Garrison Enin er 868 Engineer 

Jorks Section, c/a 99 APO 
- 

•• 
Shri Krishna. Sinha, Elect and 116 others 

PW 

The humble Respondents/Petitioners named above most 

- 	respectfully shevJeth :- 

11 	 That the above noted case Was finally heard on 

• 	 24 Aug 1995 (at Kohima) and the applicants/Opposite parties 

are allowed by the .Hon'ble Tribunal to draw the amount of 

foliowng allowances :- 

Special duty allowance wef 01.12.1988 

Field Servic Concessions wef 01.4.1993 

Cc) Special compensatory allowance(RL) wef 01,10.86 

(d) House rent alloance wef 01,10.1986. 

p/2. . 
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'V 

Vb  :2: 

arrears amount of the above allowances to be paid as early 

as practicable but not later than a period. of three months 

V  
from the dte of 	j/ 	receipt of copy of Judgment and order 

i.e fromthedte of 20 Sep 95 on which date the Respondents, 

have received'thebpy of the judgment and shall also continue 

V  to pay the current subject allowances regularly so long the 

concession is admissible. 	V  

V  

That th 	Respondent No. 2, the Garrison Engineer 

• 868 Enq.ineer 	Jorks Section ha 	taken up the case with higher 

• authority i.e. Respondent No. 	I 	(Union of'ndia) for issue 

instructions Vfor implementtion of the judgment and order in 

• question. 	The OppOSlt 	parties are not entitled for SCA 

(Remote locality) vide Govt of India Minof Def New Delhi 

letter No.1(18)/86/D(Pay/Services) dated 10 Dec 1986 enclosed 

• as Appendix W. 	The contents of the 	said letter as 	V 

under 

The personnel in receipt of Special Compensatory 

V allowance under these orders will not be entitled to 

Composite Hill Compesatory Allowance in addition. 

V  

However, 	where tVhG, Hill Compensatory Allowance or any 

• other Compensat ry Allowance admissible is more beneficial 

0 the same may ,  be allowed in lieu of the Special Compensator 

Allowance. 	It will not be admissible in stations where 

Full or Impioved Modified Field Service concessions are 

admissible. In OthOiVWOTdS, personnel erttitled to Full 

FSC or Improved Modified PSC will not be entitled to 

special compensatory (Remote Locality) allowance. 

However, this allowance will be admissible alongwith 

the Modified Field Service Concessions'. 

That the opposite parties are allowed to draw the 

SDA from 01 Dec 1988 and a±Tersamount to be paid within the 

three months from date of receiptof copy of judgment and order. 

In regards to above allowance, it is submitted that opposite 

0 ./3. •. , 
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parties are all belong to North Eastern Regibn and they ar.e 

appointed in sIde of the North Eastern Region. As per the 

• 

	

	instruction of , theHon'ble Supreme Court SDA is admissib.e 

only to those employees who are appointed out side the North 

astrn Region and are posted in the North Eatern Region. 

In view of this fact the opposite parties are not entitled to 

draw SDA as ordered and hence the judgment and order is 

liable to be reviewed, 	 - 

4. 	That the ugment and order dated 24 Aug 1995 delivered 

at Kohma has been based on the earler judgment and order 

dated 30 Aug 1994 on O.A. 174 of 1993 Shri SC Ornar, Assistant 

Executive Engineer Vrsus Garrison Engineer 868 EngineerVlor•ks 

Section. Respondents i.e. Engine er—i n—Ch i ef t s branch Army 

Headquarters, New Delhi filed S.L.P befo±e Hon'ble Supreme 

Court against the judgment and order dated 30 Aug 94 on the 

O.A 174 of 1993 bering Civil C.C. No, 3371/94. The Hon'ble 

Supreme Court allowed the Respondents to file a review 

application before the Hbn 1 ble Tribunal at GuwaHtI, against 

the s/ said impugned judgment and order. As per the 

instruction of. the Hon'ble Supreme Court, Respondents No. 1 & 2 

I.e. Union of India and Garrison Engitieer 868 Engin:er VJorks 

U,  Section have filed a review application against the said 

impunged judgment and order on 04 Sep 95 and the review 

application has been regise as RA No. 18 01 1995. The above 

RA has not yet come up before the Hon'ble Tribunal for 

admission. 	. 

5 1 	The Respondeits have now filed this petition prayinQ 

for review of the judgment and order dated 24 Aug 95 passed by 

the Honb1e Tribunal in O.A 124/95. 

6. 	That the petitioners submit that there has been 

error aparerit on the face of the records for granting SDA 

to th' original applicants who are locally appointed in 

NE region i.e in Nagaland and as subh the judgment is 

liable be reviewed, 
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7. 	That this petition is filed hohafide and in the 

interest of Justice. 

P R A Y E R 

it is therefore, prayed that this Hon'ble Tribunal 

wuld be kind enough to admit this Review Application and 

consider the cIrcumstances explined above and review 'the 

judgment and order dated 24Aug 1995 passed in O.A 124/95 

in the light of above facts. 

And for this act of kindness, the petitioners as 

in duty bound shall ever joray. 

V E R I F I C A I I 0 N 

I, Major Navin' Mohai, Garrison Engineer 868 

Engineer VJorks Section, c/0 99 APO do hereby solemnly affirm 

and declare that the contents made in Pa±agraph 1 of the 

Review Application are true to my knowledge and these made 

from paragraphs 2 to 5 are derived fromre.cords which I 

believe to be true ad rest are humble submission before 

the Hon'bleTibunal. 

I sign this verification on this 	e_day of 
• 	_____ 1995 at Dimapur. 

A 	A 	I 

Major 

Garrison Engineer 
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Fo '(I8)/86/'D(pay/Servic9s) . . . 	 . . 	. . ; 
	. Govern:ent of. India 

'/iJ ustry of Defence 
T\W Delhi, Decem - er 1019. 

The Chief o' t 	\rn)' staff 
Tne Chief of te 'a1 Staff 
The Chief of L'e ir Staff 

Subject :— 	Gra -it of Special Compensatory (iemote Locality) Allowce to 
1, Armed Forces Personrel below Oicer 

1. 	rank' nc1udig NCs ()_postedin ssa 	d 
eghalaya 

I a in directed to rer to this 'inisry's letter 
NO99934/4jsC/.3/pS3 (b)'/505/D(Pay/$ervices), dated 31..1O1985; 

• 

	

	and to say that consequent uØon the dec.isin taken 5y the Government on  Lhe ecornridations of the 'ourtr Cenal ay 
• Co rnisij, 	 to.  snh.on Social Compen- • 	
satory.(Remote Locality) Al1oviaic to the Aid Fo:ces ersonne.1 
below Officer rank, including NC (E),.posted in Assm.nd 
eQha1aya -t te following revised rtes :— 

r-- 

Pay ange 	 °-te of. 	cial Coznen 	ory 
ensom) 

3351c Pay 5elow 	950/— 	 20 

sIc pay of 's 950/— and ahovG 	 40 
Out b1j s 1500/-. 

iAm i3asic pay, of is 15 00 	and above 
but below s 2000/— 

asic oay of 	2000/— nd aoove 
out below 's 3000/— 	 - 

These ordrs take fect from 01.10.1986. 

Fore ooriod from 1.141986 to 30.9.1986 the above Allo-Jance 'ill - e drawn at the existing rates o 	'ie notionl ay mt -ic pre—revised scale. 

Th term "3sic Pay'! means te 	y in he revised scale aiid Imll not include riy ot'er ay suc as Clasific - tion 
pay. ank/p?omntnt pay, Goof SCrvice )?y e c 	In 1  e case of 
those ho retain the existi.nscale o oay, it 	11 5nclue, bes.des Osic oy in the orereviscd scale of )ay, aooropri.ate : 	• • 	Dearness Allowajice, 	djtjo1 .Derness A11o1an6e,' eessay, 
adhoc Dearnes 	 on s Al1onc arid Interi t elief tee 	t ch'rtes - 	 in force on 31.12.1935. 'there tie apliction ol. revmscd yates 

• 	 . 	••••• 	• 	 • 	 • •. 	 •• 	• 

. ....,2/- 
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3- su1ts In a 1os to n emioy, ;o 	s 	Cfltifleous1 drvj 	th 	lOWflCG from date prio: o 1.1O.198ó tk 	1)Ou dr ri y ht) 1miedite1y rior to tht dte i1 	e rocd by 

	

'C-tng 
t'e diferece bOtt)een f'e 1oane so drwfl 	tht 

9dnSSib1e 
t tc rev1s 	1'tGS S pctsonjl to 'u. The 	ot o wU.1' Continue ti3, the e1ye rGInins pstsd in te said IGglo d 	COIDeS e]:Lgib1G 

to thc hi.or amon.t eitrGr on promotion or Otfler,fl.se, 	

[ 5. 	Th person rel in rec1pt of Si 	 ers tory Gciel Co3 A11owanc 	 ' under t s orders i11 not be entit1d to CO3os1te : • 	• - iU Com 0 	Aflowanc: 	, Other cOensetory A11owanc 
; 	

admissible is 1)OT6 enefi1ai, tha 	17 	G 1Ioved 	1e the spcij. Con)ens9to 	A11oince. It i11 no be adnjssiie t 	 11_I St %
tj.s hre u1j or Improv 	Modjf 	Fi1c1 Service Concessions re dissi, In other words, ?ersonne entitled 

to Full FSC or Improved Mdf19d FsC viii not 	St1tld to Speciai Coensatory, (mo 	L.0c1itv) 	'nce. - 3wevez, this J-lOWflCG wilL 	adnissjole 1orrn :ith io1fied F3 
orr&.s:Ln$. 	

f 	 S 

6, 	Th Secj.al Cooenstory Al 	xl 5G regu1td during Iey, 3inin tjae 
fldSU$eflsion in 	e s€ mntr s City 0°flPenstory 1\llOJaflcc. 

7. 	The 	orders 	
W1teD 	 'ssed o th subject, inf 	s tiey r?l 	to Avd 3 Ces 	el e)o; Officer rar-ik .iflcluding NCs(E), 

8 	
Py nd Ulowaes gultjo for JC3/O5 nd 'on Comtats (Enrolea) of 	e rmy nd COT sndino, 	gultj3 the Navy rd A 	F.rCC i,i11 e mended 'r c 	COUZ-  SC, 

9. 	Th 	letter ssu 	with th CO4CU,nC 	f o h7t, vjd t}jr U.O 	26)-p of 1986. 
(36d an O.M ios 261 4/6/861 , d te. d 23,9.1986 -nd 2014/7/86....E1V  dit4d 23.9. 	lssued y 1inistry of Pinence (De3rtrnGr of 

• 	 •• 	
., 	,.•... .. 

Y" 	fithfufly 

- 
( r . 	o :dr) V:Se  

P Jntof 
(TI 	3012739) 

j . 	..... 	. 	•. 	. 	••' 	
•.••••'. 	:- 	...... 	. 	...... 2. 	DD 

3'. 	All Joiit )sDS 
• 	• 	: 	 .. 	 ••• 	. 	... 	

... 	:. 	• 5. 	Adl.F4  
JF 4 Cjes 7. 	D 	(i'Iavy) 

8, 	Djrec or (Q/) 
90 	 t e,3acL

Ce11 -.20 Co7ies 
BUcct3 Co is 10. 	va1Pe 	

DPA1OO Co) s • PC C I — 10 Co ies 

 CO
?P&p-1or CO,j 1  ?C Cl1-jyje5 12 . 	n. of. Fn (PCI..Ci ) 13. Fourth Centl C 	 y COcSSJ o?y sn 	1zk :- All 	 of 	rice ccou-3 j 

r /  
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIt3UNAL 
(flJ\VAHATI flENCH 

No, 124 of 1:95 
• With 

Ori!naI AppHcr.tIon No.125 of 1995 

• 	 r)tc: of eci!on: This the 24th day of t!gtSt 195 
( AT lO[1Ii1/ ) 

lie ion'ble J tist Ice S!irl M. G. Ch;i.( 11harI, Vice-Chair wan 

Ti 	I onb1e Shri G.L. 	Tvinc, Mc;bcr (A 	 tive) 

• 	 0 ' No 12I°5 

• 	 Sh Sinha and JIG o tjw s 
All r r 	:i vhig n 	Of.ice of the Grrison Igc r, 
Ub E'S C/ .9 APO. 

- Vf• 15S 

Uun tf India r(.j; 	ed by 
I.e 	t ry Dt ;cc, 

of Icft.,  

The Grrrison Ergfner, 
E\VS Cfo 99 'APO. 

/pp1c :its 

3. The G'rriscn l'ngtrer 
369 LVS, C,o 9 APO. 	 R:poc.;'ts 

Q.A.Nc. I 2/9S 

ShrI N. Limbu end 14 others 
All are scrvng In the •Off!ce of the Grr1sori EngIneer, 
868 EV'S (7o 99APO. Applicants 

- versus - 

I. Union of tnd!a represented by 
The Se:retary, Defence, 
Governnent of India, New Delhi. 

2. The Garrison Engineer, 
868 EYS, dO 99 APO. 

For the applicants In both the cases 

Re pondents 

By Advocate Shrl A. Ahwec! 

For the respondents In both the cases : By Advocate Shri S. All, Sr. C.G.S.C. 
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ORDER 

/ 

/ 	-.. 

cHAUDHARIJ. v.C. 

Mr A. Ahmed for the applicants. 

Mr S. All, 	Sr. C.G.S.C. for the respondents. 

Both these cases Involve same question and therefore 

are being disposed of by this common order. 

F8tS OF OA No 124 	99 5 

The applicants belong to Group N C" serving in the Defence 

Department as civilian employees. The application Is restricted to 

applicants at serial No. 1 to 117. These applicants are from inside 

North Eastern Region and are serving in different capacities as Cehtral 

Government employees In Nagaland under GE 868 EWS 99 APO. 

Their griev'aice Is that they are being denied the payment of: 

I) 	
Special (Duty) Allowance (SDA) payable under Memo 

NO. 2 0014/3/83_E_IV of the Government of India, Ministry 

of Defence dated 14.12.1983 read with O.M.No.4(19)/83/5 

Civil-I dated 11.1.1984 

House Rent Allowance (I -IRA) as per the circular No.11013/ 

• 	 2/86-E-J1(B) dated 23.9.1986 issued by the Government 

of India, Ministry of Finance 

Special Compensatory (Remote Locality) Allowance SCA(RL) 
• 	 under ihe Ministry of Defence letters No.16037/EIA2 I 

HQ 3 Corps (A) C/o 99 APO and NO.B/37269/AG/pS3(a)/165/ 

D/(Pay)/Service dated 31.1.1995 

Iv) 	
Field Service Concession (FSC) vide letter No.167291GG4 

(clv)(d) 
dated 25.4.1994 of Army Headquarter, New Delhi; 

although they areentltled to get these coflessions. 

2. 	Although no written statement has been f0ed 1  Mr S. All, 

Sr C G S C., fairly states that we may decide the flatter 

Az 
Al 

-;__ 	 - - --- 
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I 

in the liaht of earlier decisions on the point although he has instructions 

to say on behalf of the respondents that they oppose the claim. 

F'cts of O.A.No. 125 of 1 0 q5: 

The applicant NosJ 	to 15 (other applicants already deleted) 

who b(3long to Group NAT?, 	"Be, 	"C" and 'D" employed In the I)efence 

Department 	as civilian 	employees and 	posted 	in 	Nagaland make a 

t;rievace that the rcsponden 	are denying ther the benefit of SDA, 

1PA SCA(RL) and FSC dthough the)' re entitled to get these 

CO7Cesi3ns. 

 The respondents have not 	filed 	any wltttn 	Ste tement. 

Hoc'ever, Mr S. All, 	1erned Sr. C.G..C., 	fairly stues that we may 

decide the matter ithe light of earlier decisions on the point 	attltoug 

he 	has Instructions 	to say on behalf of 	the 	re,, pondents 	that 	they 

oppose the claim. 

a 

to both the casesj: 

The 	icants place reliance upon the O.M. dated 14.12.1983 

which providc9 that C€ntral Government civilian employees who 

have All India Transfer liability will be granted SDA at the rate 

prescribed thereunder per month on posting to ar' station In t he 

North Eastern Region. Likewise, the letter of Ministry of Defence 

dated 31.lI995 provides that the Defence Civilian Employees serving 

In the newly defined Field Areas and Modified Field Areas will he 

entitled to payment of SCA(RL) together with other allowances as 

may be admissible. The O.M.dated 23.9.1986 Issued by the Ministry 

of Finance , (Department oLExpendItur.c).pravldes that on 

recommendation of the 4th Pay Commission It has been decided 

that the Central Government employees shall be entitled to i-IRA, 

on a slab basis related to their pay and separatciy prescribed for 

"A", "B-i" an..-2", "C"• class and "Unclass1fled' cities with effect 

	

Ile 	

• 	from..... 

tc 

- ---=--  
------ ------ -f  -- 

•1 
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frorn 1.10.1986. It Is futher provIded 	t HRA at the rates prescribed 

shall be paid to all employees (other than those provided with Govern-

ment home/hired accommodation) without requiring then to produce 

rent receipts, but on compliance with the prescribed procedure there-

under. It also provides that where HRA at 15% has been allowed 

under special orders the same shall be given as adinisible in "A", 

"B-I" and "B-2" class cities and It shall be admissible at the rates 

in 	class citIes in other areas. The memorandum issued by the 

Army Headquarter - Org 4(civil)(d) dated 25.4.1994 bearing No.16729/ , 

GG4(Civ)(d) on the subject of FSC to civilians paid from Defence 

Service Estimates including civilians employed In lieu of combatants 

and NCsE (both posted and locally recruited) provides that it Is 

proposed to extend the same concessions to Defence civilians employed 	: 

in the field areas as they serve side by side with services personnel 

under similar Conditions in the given areas and the same shall be 

paid at the rates prescribed under the said memorandum. it ha; 

however, been provided that SCA such as had climate allowance 

etc. shall not be in addition to these allowances. 

The applicants have based their respective claims 

on these memorandums, 

It appears that the applicants in both the cases had 

filed a Civil Suit in the Court of. DC(Judiclal), Dimapur, Nagaland, 

being Civil Suit No.255/89 makIng the same claims. The civil court 

by judgment and decree dated 19.12.1994 has allowed the claims 

and directed the respondents to make the payment accordingly. 

The civil court relied upon the decision of this Tribunal in O.A.Nos.48, 

49 and 50 of 1989 of the Central Administrative Tribunal, Guwahati 

BenchTTh 	
h' obeé 	oIidihbU the pplicats 

have now stated In the applications that they would not proceed 

with the execution of the decree as they have now realised that 

they had obtained 'the decree from the court which lacked inherent 

	

,- 	miJ sj  5. 

	 Jurisdiction...... 
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jurisdiction --to - enter.tain and try the suit in view of the 

bar of jurisdiction arising under the provisionof the 

Administrative Tribunals Act and, therefore, they have 

approached this Tribunal for relief by these applications. 

Since the applicants were agitating the claim in respect 

of SDA and URA in a wrong forum it is just and proper to 

give them the benefit of exclusion of the period of 

pendency of the civil suit for the purpose of holding the 

said claims within limitation in these applications. The 

relief sought in respect of the other two craims is 

within jurisdiction. 

8. 	The question of en.titlement for all these 	 It 

claims in respect of Defence civilian employees ha'e 

exhaustively examined by us in the decision in the case 

of S.C. Omar, Assistant Executive Engineer, -vs- Garrison 

Engineer and another (O.A.No.174 of 1993) reported in SLJ 

fr 1995(1) CAT (Guwahati Bench) We have held in that case06  

that SDA and SCA(RL) are payable to civilians with All 

India transfer liability posted in Nagaland even if they 

get Field Service Concessions. We have not accepted the 

• plea that admissibility of Field S  Service Concession 

deprives them of these bei'iefits. In view of this 

conclusion since facts are identical and as we had also 

referred to the ealrier decisions in O.A.No.48/89 and 

O.A.No.49/89 dated 29.3.1994 in support, we are satisfied 

that the relief claimed by the applicants in the instant 

applications relating to SDA and SCA(RL) niust: beal1awed. 

We, therefore, declare that theapp1icant"ifl the 

respective applications are entitled to be paid SDA with 

effect from 1.12.1968 or from the actual date of posting 

• 	 - 	 • as ...... 

• 	 • 	 .• 	 • 

r - 	- 

T: 
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as the case may be. We further declare that the . 

applicants in the respective applications are entitled 

to be paid SCA(RL) also, with effect from .1.10.1986. For 

specifying these dates in respect of these two reliefs 

we rely upon 0.M.No.20014/16/86/E-IV/E-II(B) 	dated 

1.12.1988. This is consistent with the decision in S.C. 

Omar t s  ca ;e (Supra). It is,. however, made clear that 

this applies only to such of the applicants who are 

appointed outside N.E. Region, but are posted'in N.E. 

Region on tenure basis. 

Consistently with the view we. have taken ii 

Omar's case on the nature of FSC and with the view iaken 

that SDA and SCA(RL) are payable independenUy of FSC we 

hold that on the subject the applicants in the 

respective applications are entitled to draw the same as 

provided in the letter of the Government of India 

No.37269/AG/PS 3(a)/D(Pay & Services) dated 13.1.1994 

with effect from 1.4.1993 subject to fulfilment of other 

conditions prescribed therein. 

Lastly, in so far 1  as the claim for IIRA is 

concerned we follow our decision in 0.A.No.48/91 dated 

22.8.1995 and hold that under the O.M. dated 23.9.186 

the applicants are entitled to draw the HRA prescribed 

for B class cities with effect from 1.10.1986 at the 

rates prescribed from time to ti.me since 1.10.1986 

. 	•..hethe.r....on...p.ercentage basis 

 

or flat rate or slab basis 

till 28.2.1993 and thereafter to be regulated in 

till  accordancewjth the 0.M.No.2(2)93-E-2(B) dated 14.5.1993 

cç 	with effect from 1.3.1991 and continued to be paid. 
161  

0• 

JL1 	For the purpose of the aforesaid order it is 
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"made clear that as now held by the.Hon'ble Supreme Court 
\.q1j 	 J 
.',,4 	•, the benefit of SDA 	admissible only to those employees 
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•. 	 . 	 . 	

•0 

who are appointed outside the North Eastern Region'and 

..., are posted in the North Eastern Re9ion. It will be open 
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/ tz 

/ - 	to 	the 	respondents 	to 	ascertain 	the case 	of 	each 

app1cant 	for 	that 	purpose 	i 	necessary. Further 	it 	is 

made clear that this order has been passed on the 	footing 

• that 	all 	the 	applicants 	in 	the 	two 	cases are 	posted 	in 

Naga land. 

12. 	For the aforesaid reasons following order is 

passed: 

(P.) 	O.A..No..124/95: 

It -is declared that 	is payable from 

1.12.1988. 

(a) The respondents ar 	directed to pay, to the 

applicants Special 	(Duty) Allowance (SDA) with effect: 

4044  from the date of actual ,  posting in Nagaland on or after 

1.12.1983 as the case may be in respect of each applicant 

and continue to pay the same so long as the concession is 

admissible. 

(b) Arrears from the daLe of 	ctul postIng in 

Nagaland on or after 1.12.1988 upto date to he paid 

within three months from the date of receipt of copy of 

this order. ,- 

(a) It is declared that SCA(RL) is payable from 

1.10.1985, - 	 I  

The respondents are directed to pay to the 

applicants SCA(RL) with effect from the date of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

be in resect of each applicant and to continue to pay 

the same so long as the 	
• 

Arrears -. from the date, of actual posting 

in • Nagaland: on or.. after 1.10.1986 upto date to be 

paid within a period of three :m 0 t 15 t 0m the date of 

- communic.j,n of this order. 
1 	- 

1 	• 	 ::. ' 	

• 	 i-.:. 	
•. - 

.-.---. ........................
-....:. 	 .•.•• 	 S. 	 - 	 !. ........ - 

- 

/ 



1.4.1993. 

• 	(b) The respohdents are directed to extend the FSC 

to the applicants in the prescribed manner with effect 

from 1.4.1993 or from the date of.actualappointment as 

the case may be in respect of each applicant upto date 

and to continue to give the same so long as admissible. 

v) (a) It is declared that LIRA is admissible as 

indicated below 
a 

The respondents are directed to pay BRA to the 

applicants at the rate s was applicable to the Central' , 

Government employees in B, B-i, B-2 class cities/towns 

for the period from 1.10.1986 or from the actual date of 

appointment as the case may be in resepct of each 

applicant upto 28.2.1991 and at the rate as may be 

applicable from time to time as -froA 1.3.1991 upto date 

and to continue to pay the same at the rate prescribed. 

hereafter. 	S  

Arrears to be paid accordingly subject. to, the 	• 

adjustment of the amount as may have already been paid to 

the respective applicants during the aforesaid periodi 

towards BRA..  

Future payment to be regulated in accordance 

with clause (a) above.. 	 0 • 

Arrears to be paid as early as practicable? but 

• 	not later than a period of three mdnths. from the date of • 

communication of this order to the.respon ents. • . 	. 

S 	

• 	 •. 	
The original applicatIonis allowed in terms of' 

0• 	 - 	
0 

the aforesaid order. No order as to costs. 
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• 	(13) 	O.A.No.125/95: 

	

1) 	It 	is ,  declared that SDA is payable from 

• 	1.12.193• , 

rzpIcnts are directed to pay to the 

aPO1icas pocia1 (Duty) ;.ilc\nce (SDA) with o. ffecL 

frc: the date of actual pcsting in NaQa]and On or aft:er 

1.12. J9R as th ro may he n of each pplicnt 

and cont i flue to 	the 	CC• lonr s the 'conc'S5on is 
i5zjb1e. 

(b) 	Arr- 	
from the date of actual posting in 

cr1 G . 	rter 1.l2.1 .fC upto date to. be paid 

d.th in three ;ontiis from the 	t of recejr.t, of cony of 
this order. 

(a) It is dclared that 	C?(RL) is paya'1e f:o 
- 	 •/• 

(b) The respondents are 	irected to pay to the 

applicants SCA(RL) with effect from the date of actual 
If 

posting in Naoaland on or after 1.10.1986 as the case may 

- 	be !n res -
ect of each appljcai•it and to continue to 

ray.  
-the same so long as the 

CoflCeS ion is admissible. H 

-• - (
c) Arrcars from the date of actualpost in9 

agaland on or 	afte. 	' 1 .10.1986 upto -  date to 

	

• 	
within a period of. three months from the date of 

communication of this order. 

iv) (a) It is declared that FSC is admissible from 

	

- 	. 	- 14 .1993 . 

(b) The responaen8 are directed to extend the FSC 

	

- 	

•. to the apjjljcar.-s in. the proscribed mannr with effect 

f.rorn 1.4.1993 or frorn the dte of actj appcj1rLt. as 

the case may be in respect of each ap1 icant LlPto date 
• 	

. 	 ' 	': 	 . 	 . 	
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1into 	 toáiie he sa 	so loncj a, 
,. 	tI 	 .II;:I 	H 	iH' 	•f 	Ii!; 	I 	L°1•" 	

;'L 	,r 	•.}c'i 	1 	•v 	 i: 	 • -... 	 •. 

! 	' 	i1 	' 	 f 	 I: 	t 	 ' 	! 	• 	 I 

. 	 :.• 	v) (a) 	It is declared that URA is admiss 	' 	S 
XA . 	 t..• 

. 	 . 	.. 	. 	.:p" 
' 	.. 	

. indicated below: 	 • 	• 	. : 
	 . ;• 

I • 	' 	
() The respondents are directed: to pay HR 	•.. 	• 	. .. 

I . 	. 	. 	. 	
••:•• 	•.• 	•:•. 	'••: 

applicants at the rate a 	as applicable to the 	' 'It4I 

.. 	 c 
. 	Government. employees

.. 	
in B, B-i, B-2 	class ciLi n-S. 

	

. 	 Utp•. .- 
for the oeriod from 1.10.1986 or from the actualiie .df"if 

appointment as the case may be in respect 

applicant: upto 28.2.1991 and at the rate 

- applicable from time to lime a 	flout 1.3.1991 p 

• 	and to continue to pay the same at the rate p r. ç 

hereafter.  

(c) Arrears to be paid accordingly subjecto t he. - 	- 

adjustment of the amount as may have already beerLfro 	. • 

the respective applicants during the aforesai 
• 	•. 	....ar 

towards HRA. . 	 • 

(d). Fu€ure payment to be regulated in a i 	' V  

with clause (a) •above. 	V 	 . 

V 	 • 	

.• 

(e) Arrears to paid as early as practic. e, bu 	. 
V 	

• :::rn::t: V 

in 
.1 	• 

	

V 	 The original application is allowed 

the aforesaid order No order as to costs 
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